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LIR No. 6253/16

Chandan Rai vs. M/s Nokia India P Ltd. & Anr.
04.08.2020

Present:. None for the workman.
None for management no.1, 2 and 3.

The matter was earlier fixed for 04.05.2020 for service of
the management no.1 and 2 and also for filing of rejoinder to the
written statement of management No.3

In view of spreading of pandemic covid 19, the matter
was fixed for today i.e. in the enblocked date. Today, no one has
appeared through video conference.

The workman is directed to file email addresses or
whatsapp numbers of the management No.1 and 2 alongwith
complete set of documents within 10 days from today. So, that the
notices to the management No.1 and 2 may be served and on filing
of the same, the notices are ordered to be issued to the
management No.1 and 2.

The matter stands adjourned for service of the

management No.1 and 2 and also for filing of rejoinder to the written

statement of management No.3. )

To come up on 27.10.2020. E j]

Ahlmad is directed 1o send the copy of this order to the
strict Court, RADC for uglpading © the official

concerned official of Di
website of the District Court.

N .
Presjding Officer Labour Co .
Rouse Avenue Courts/New Delhi
04.08.202[!'



Present. None for the workman.
None for management no.1 and 2.
. T
Sh. Arun Mehta, AR for the management no.3.

At this stage, Sh. Arun Mehta, AR for the management
no.3 has appeared through video conference and submitted that
management no.3 has instructed him to withdraw his letter of
authority in the present case. Separate statement of Sh. Arun Mehta
to this effect has been recorded through video conference, which is
as under:

'S_‘Illement of Sh. Arun Mehta, AR for the management No. 3 le. Mis
Vijayanl Facilites Services Pvi Lid

On SA

| am the Authorized Representative of the Management no.3,
namely Vijayant Facilities Services Pyl Ltd | have instructed by my
client to withdraw my letter of authority on behalf of t The Emai
Address of my client is v chadna(@apsecuritas com and its mobile phone
number is 9810384524 So. | may be allowed to withdrawn my letter of
authority | am sending my this statement through email. | undertake to
file hard copy of this siatement in the court on resumption of physical

coudt.
Sdl-
RO &AC (PAWAN KUMAR MATTO)
Sd/- Presiding Officer Labour Court-1X
Rouse Avenue Couns/New Deihi
04 08 2020°

In view of the statement of Sh. Arun Mehta, AR of the

management No.3 recorded through video conference, he is allowed

to withdraw his letter of authority on behalf of the management no.3.

He is bound to file the hard copy of the statement in the court on

resumption of physical court.
In view of the same, the notice to the management no.3

on its mobile phoné number and also on its email address as given

py Sh. Arun Mehta is ordered 10 be issue
hearing 27.10.2020.
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LIR No. 5172/16
Narender Kumar Rai vs. M/s Nokia India P Ltd. & Anr.

04.08.2020
Present. None for the workman.
None for management no.1, 2 and 3.

The matter was earlier fixed for 04.05.2020 for service of
the management no.1 and 2 and also for filing of rejoinder to the
written statement of management No.3

In view of spreading of pandemic covid 19, the matter
was fixed for today i.e. in the enblocked date. Today, no one has
appeared through video conference.

The workman is directed to fle email addresses Of
whatsapp numbers of the management No.1 and 2 alongwith
complete set of documents within 10 days from today. So, that the
notices to the management No.1 and 2 may be served and on filing
of the same, the notices are ordered to be issued to the
management No.1 and 2.

The matter stands adjourned for service of the

management No.1 and 2 and also for filing of rejoinder to the written

statement of management No.3.

To come up on 27.10.2020.

Ahlmad is directed to send the copy f this order to the
concerned official of District Court, RADC for uplpagling on the official

website of the District Court.

(PAVWAN UMAR M#£

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
04.08.2020

proegsrt: S 3 the workman.



None for management no.1 and 2.
sh. A o
. Arun Mehta, AR for the management no.3.

At this stage, Sh. Arun Mehta, AR for the management
no.3 has appeared through video conference and submitted
that management no.3 has instructed him to withdraw his
letter of authority in the present case. Separate statement of

Sh. Arun Mehta to this effect has been recorded through video
conference, which is as under:

*Statement of Sh Arun Mehia, AR for the management No. 3 i.e. Ws
Vijayant Facilities Services Pvi Lid

On SA

| am the Autharized Representative of the Managemeant nc.d,
namely Vijayant Facilities Services Pvt Lid | have instructed by my
client lo withdraw my letter of authofity on pehalt of it The Email
Address of my chent is y.chadhafbapsecuntas com and 1ls mobile phone
number 15 9810364524 So._ | may be allowed to withdrawn my letier of
authority | am sending my this statement through email. | undertaks to
file hard copy of this statement in the court on resumption of physical

court.
Sdi-
RO &EAC {PAWAN KUMAR MATTC)
Sd/- Presding Officer Labour Court-1X

Rouse Avenue Courts/New Dethi
04 08 20207

In view of the statement of Sh. Arun Menta, AR of the
management No.3 recorded through video conference, he is allowed
to withdraw his letter of authority on behalf of the management no.3.
He is bound to file the hard copy of the statement in the court on
resumption of physical court.

In view of the same, the notice to the management no.3
on its mobile phone number and also on its email address as given

by Sh. Arun Mehta is ordered 10 be issued for the next date of
hearing 27.10.2020.
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LIR No. 6014/16
Sarcj Jha vs. M/s Nokia India P Ltd. & Anr.

04.08.2020
Present. None for the workman.

None for management no.1, 2 and 3.

The matter was earlier fixed for 04.05.2020 for service of
the management no.1 and 2 and also for filing of rejoinder to the
written statement of management No.3

In view of spreading of pandemic covid 19, the matter
was fixed for today i.e. in the enblocked date. Today, no one has
appeared through video conference.

The workman is directed to file email addresses or
whatsapp numbers of the management No.1 and 2 alongwith
complete set of documents within 10 days from today. So, that the
notices to the management No.1 and 2 may be served and on filing
of the same, the notices are ordered to be issued to the
management No.1 and 2.

The matter stands adjourned for service of the
management No.1 and 2 and also for filing of rejoinder to the written
statement of management No.3.

To come up on 27.10.2020.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

wehsite of the District Court.



(PA KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
04.08.2020
At11am.
Present: None for the workman.
None for management no.1 and 2.
e
Sh. Arun Mehta, AR for the management no.3.

At this stage, Sh. Arun Mehta, AR for the management
no.3 has appeared through video conference and submitted that
management no.3 has instructed him to withdraw his letter of
authority in the present case. Separate statement of Sh. Arun Mehta
to this effect has been recorded through video conference, which is

as under:

Statement of Sh. Arun Mehta, AR for the management No. 3ie M/s
Vijayant Facilities Services Pvt Ltd.

on | am the Authorized Represantative of the Management no 3,
namely Vijayant Facilities Services Pvi Ltd | have instructed by my
cliem to withdraw my letter of authorty on behalf of £ The Emal
Address of my chenl is ¥ chadna@apsecuntas com and its mobike phone
number 15 9610354524 So. | may be aliowed to withdrawn my lether of
authonty | am sending my this statement through email | undertake 1o
fila hard copy of this slatement in the court on resumption of physical

court.
Sdi-
RO &AC (PAWAN KUMAR MATTO)
Sdr- Fresiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
04 08 2020
In view of the statement of Sh. Arun Mehta, AR of the

management No.3 recorded through video conference, he is allowed

to withdraw his letter of authority on behalf of the management no 3.
He is bound to file the hard copy of the statement in the court on

resumption of physical court.
in view of the same, the notice to the management no.3



dress as given
next date of

on its mobile phone number and also on its emai
by Sh. Arun Mehta is ordered to be issued fo
hearing 27.10.2020.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
04.08.2020



Shang.2523/18
er Sav
@ Gupta vs. M/s Paul Components PVt Ltd. & Ors-

04.08.2020

Pr :
esent. None for the parties.

the gervice of the

ent no.3 was
\d not be

The matter was fixed for
issued to the managem

- .

received back with the report served but the m
taken up on 04.04.2020 in view of spreading of covid 19.
The matter is fixed for today in the enblocked d

one has appeared on behalf of any of the parties through video

ding of pandemic covid 19.
ordered to be issued to the

mobile phone numbers

ate. NO

conference, in view of sprea
Accordingly, fresh notices are

managements on filing of email address and

of the managements DY the workman within 1
that the management May pe served through email and whatsapps

for the next date of hearing.

To come up on 24.10.2020.
s directed to send the copy
rict Court, RADC for up|$adi on the official

0 days from today SO

Ahlmad | is order to the

concerned official of Dist
website of the District Court.

(PAWAN KU AR MATTO)
Presiding Officer Labour Court-{X
Rouse Avenue Courts/New Delhi
04.08.2020



[E)Irl‘?all:slo. 2514/19
amvir
vs. Mis Pay Components Pvt. Ltd
. Ltd. & Ors.

04.08.2020
Present.  None for the parties.

T
manage,-mentrf E:l?:re:m;ﬁasl fixed for the service of the
_ ce issued to the management no.3 was
received back with the report served but the matter could not be
taken up on 04.04.2020 in view of spreading of covid 19.
The matter is fixed for today in the enblocked date. No
one has appeared on behalf of any of the parties through video

conference, in view of spreading of pandemic covid 19.

Accordingly, fresh notices are ordered to be issu
phone numbers

ed to the

managements on filing of email address and mobile
of the managements by the workman within 10 days from today sO

that the management may be served through email and whatsapps

for the next date of hearing.

To come up on 21.10.2020.
s directed to send the copy /af—ﬂt\is order to the

Ahlmad |
Court, RADC for up ading on the official

concerned official of District
website of the District Court.

(PA

Presigifig Officer La
Rouse Avenue Cou

bolr Court-1X
rts/New Delhi

04.08.2020



. LIR No. 2517/19
_Ramu vs. M/s Paul Components Pvt. Ltd. & Ors.

04.08.2020
Present. None for the parties.

The matter was fixed for the service of the
managements. Earlier notice issued to the management no.3 was
received back with the report served but the matter could not be
taken up on 04.04.2020 in view of spreading of covid 19.

The matter is fixed for today in the enblocked date. No
one has appeared on behalf of any of the parties through video

conference, in view of spreading of pandemic covid 19.
Accordingly, fresh notices are ordered to be issued to the

managements on filing of email address and mobile phone numbers
of the managements by the workman within 10 days from today SO
that the management may be served through email and whatsapps
for the next daté of hearing.

To come up on 21 .10.2020.

Ahimad is directed to send the cop

concerned official of District Court, RADC forup

of this order to the

Fding on the official

website of the District Court.

(PAWA f[[

Presiding Officer Laboyr Court-IX

Rouse Avenue Courts/New Delhi
04.08.2020



None for the partes

The

matt

Mmanagements. Earji € was fixed for the service of the
- Earlier notice issued to the management no.3 was

received ‘
back with the report served but the matter could not be

take :
N Up on 04.04.2020 in view of spreading of covid 19.
The matter is fixed for today in the enblocked date. No

one has appeared on behalf of any of the parties through video

conference, in view of spreading of pandemic covid 19.
Accordingly, fresh notices are ordered to be issued to the

managements on filing of email address and mobile phone numbers
of the managements by the workman within 10 days from today soO
that the management may be served through email and whatsapps

for the next date of hearing.
To come up on 21.10.2020.

Ahlmad is directed to send the co

concerned official of District Court, RADC for

y of this order to the
logding on the official

website of the District Court.

RoUse Avenue Courts/New Delhi
04.08.2020



LIR No. 2521/19
Man Singh vs. M/s Paul Components Pvt. Ltd. & Ors.

04.08.2020
Present. None for the parties.

The matter was fixed for the service of the
managements. Earlier notice issued to the management no.3 was
received back with the report served but the matter could not be
taken up on 04.04.2020 in view of spreading of covid 19.

The matter is fixed for today in the enblocked date. No
one has appeared on behalf of any of the parties through video
conference, in view of spreading of pandemic covid 19.

Accordingly, fresh notices are ordered to be issued to the
managements on filing of email address and mobile phone numbers
of the managements by the workman within 10 days from today so
that the management may be served through email and whatsapps
for the next date of hearing.

To come up on 21.10.2020.

Ahlmad is directed to send the copy of this order to the

Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
04.08.2020



Th
management; Ear:::e; Dti::isijed for the service of the
_ ed to the management no.3 was
received back with the report served but the matter could not be
taken up on 04.04.2020 in view of spreading of covid 19,
The matter is fixed for today in the enblocked date. No
one has appeared on behalf of any of the parties through video

conference, in view of spreading of pandemic covid 19.
Accordingly, fresh notices are ordered to be issued to the

managements on filing of email address and mobile phone numbers
of the managements by the workman within 10 days from today so
that the management may be served through email and whatsapps

for the next date of hearing.
To come up on 21.10.2020.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
04.08.2020



LIR No, 2519/19

Present: None for the parties.

The matter was fixed for the service of the
Mmanagements. Earlier notice issued to the

management no.3 was
received back with the report served but t

he matter could not be
taken up on 04.04.2020 in view of spreading of covid 19.

The matter is fixed for today in the enblocked date. No
one has appeared on behalf of any of the parties through video
conference, in view of spreading of pandemic covid 19.

Accordingly, fresh notices are ordered to be issued to the
managements on filing of email address and mobile phone numbers
of the managements by the workman within 10 days from today so
that the management may be served through email and whatsapps

for the next date of hearing.

To come up on 21.10.2020.

Ahlmad is directed to send the copy of

concerned official of District Court, RADC for uploz
website of the District Court.

s order to the
g on the official

(PAWAN KUMAR MﬂéTO)
Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
04.08.2020

-



LIR No. 2520/19

04.08.2020
Present. None for the parties.

The matter was fixed for the service of the

maﬂf'agements. Earlier notice issued to the management no.3 was
received back with the report served but the matter could not be
taken up on 04.04.2020 in view of spreading of covid 19.

The matter is fixed for today in the enblocked date. No
one has appeared on behalf of any of the parties through video
conference, in view of spreading of pandemic covid 19.

Accordingly, fresh notices are ordered to be issued to the
managements on filing of email address and mobile phone numbers

of the managements by the workman within 10 days from today so

that the management may be served through email and whatsapps

for the next date of hearing.

To come up on 21.10.2020.

Ahlmad s directed to send the copy/u
Court, RADC for upioac g on the official

concerned official of District
website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Lalyour Court-IX
Rouse Avenue Cou s/New Delhi
04.08.2020



LIR No._2522!19
Prem Singh vs. M/s Paul Components Pvt. Ltd. & Ors.

04.08.2020

Present. None for the parties.

The matter was fixed for the service of the
managements. Earlier notice issued to the management no.3 was
received back with the report served but the matter could not be
taken up on 04.04.2020 in view of spreading of covid 19.

The matter is fixed for today in the enblocked date. No
one has appeared on behalf of any of the parties through video
conference, in view of spreading of pandemic covid 19.

Accordingly, fresh notices are ordered to be issued to the
managements on filing of email address and mobile phone numbers
of the managements by the workman within 10 days from today so
that the management may be served through email and whatsapps
for the next date of hearing.

To come up on 21.10.2020. &

Ahimad is directed to send the copy
concerned official of District Court, RADC for

website of the District Court.

order to the

loggiig.on the official

(PAWAN KUMAR MATAO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
04.08.2020



Ellf No. 2516/19
rjesh Kumar vs. M/s Pay Components Pvt. Ltd. & Ors

- 04.08.2020

Present: None for the parties.

The matter was fixed for the service of the

managements. Earlier notice issued to the management no.3 was
received back with the report served but the matter could not be
taken up on 04.04.2020 in view of spreading of covid 19.

The matter is fixed for today in the enblocked date. No
one has appeared on behalf of any of the parties through video
conference, in view of spreading of pandemic covid 19.

Accordingly, fresh notices are ordered to be issued to the
managements on filing of email address and mobile phone numbers
of the managements by the workman within 10 days from today so
that the management may be served through email and whatsapps

for the next date of hearing.

To come up on 21.10.2020.

Ahlmad is directed to send the copy ohhis order to the

concerned official of District Court, RADC for ding on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
04.08.2020



None for the parties, » through video
en

C i
onference. The matter is fixed for today for hearing final argum

ve heen served through

whatsapp, b Notices iss .
 bu ued to the ARs of the parties ha the
Matter and o:{ }tgél:: ﬁf both the parties have not appeared throughpvideo conference 10 arg;z: nthe’f
have told that in phonic contact made by the staff of the court with the ARS of the pa ‘th}ough
video conference v:se: of some network probler they are not able to argue on the mf:\tr:)arties to
argue on the matter. | in the interest of justice, last and final opportunity is granted 10
Matter stands adj i 07.11.2020.
adjourned for hearing final argum o official of

o Ahalmad of this court is directed to send the copy of this ofdegto the co S of
istrict Court, Rouse Avenue Court Complex, New Delhi for uplagsifig-.on/the official website ©
Delhi District Court. :

gnts an

KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
04.08.2020 o

At 2:28 PM. |
At this stage, Sh. Ajit Kumar Singh, Id. AR of the management has, ppeared and requests

for marking his presence, so, his presence is marked.
Put up for hearing final arguements on 07.11 .2020.

(PAWAN 0) /
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
04.08.2020



Mmar Vs
" Jynsong Plastic Moulders
'oa.znzo
Present
None for the X
Conference The Matter is fixed for today for hearing final arguments throud
ed through

. 5 H EN
Notices issued to the ARs of the parties have been = gue on the

Whatsapp,
. but,
matter and on QT:p:f Aakhe Parties have not appeared through video conference to a;
onic contact ith the ARs of the p
made by the staff of the court with t F ar through

have told that i ..
video confe i Of some network problem they are not able to argue on the ™M rties to
Ténce. So, in the interest of justice, last and final opportunity is granted to the pa

argue on the matter.
Matter stands adjourned for hearing final arguments on 07.11.2020. ‘ f
de’ to the concermned official 0

ng- on the official website of

_ AR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI

U4.03+2{}20 ~— ~‘I

i/

At 2:28 PM. : :
At this stage, Sh. Ajit Kumar Singh, Id. AR of the managemént Ras appeared and requests

(PAWAN T19)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
04.08.2020

for marking his presence, so, his presence is marked.
Put up for hearing final arguements on 07.11.2020.



LI
af\;bh:‘cadimsfw
yal vs
Haryana Foods and General
ral Mills

04.08.2020

cation filed
e has
of the

tion on the app!
gement.but. no on
ew of spreading

by the wi T
orkman an he matter is fixed
appeared on behalf gfaa:io for production of cﬂ:&?ﬁrﬁéﬂnconsmem
y of the parties through video conu;e?;?mrgaqr? vi

pandemic COVID-19.
isted for the same purpose on

Accordingly, matter is ordered t

con . Ahal : i
o g?r:g'e? official of District ColT:tac:q zfuth'.s court is directed d the copy of this order to the
ial website of Delhi District'cou:e Avenue Court Cd i ox; New Delhi for uploading on

06.11.2020.

- \R MATTO)
PRESIDING OFFICER:L
.LABOUR COURT-
ROUSE AVENUE COURTS, NEW [J'lELHII:rr &
04.08.2020
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LID No. 765/1¢

Kaniya
YalLalvs Jynsong Plastic Moulde
s

04.08.202¢
Present:.
None for the parties. ments through video
conference, The matter is fixed for today for hearing final argy
4 through
_ . been sene
Notices issued to the ARs of the parties nave n the
what il
— sapp, but, ARs of both the parties have nat appeared through video conference to ar:mes HaY
er and on telephonic contact made by the staff of the court With the ARS O thfn:ﬁer through
able to argue on the ies 10

ha i
vidve told that in view of some network problem they are not

€0 conference. So, in the interest of justice, last and final oppo
argue on the matter.

funity is gran

2020.
Matter stands adjourned for hearing final rg@ents on 07.11 Ed e
Ahalmad of this court is directed to send the copy of thig ordef to the concerne eite of

District Court, Rouse Avenue Court Complex, New Delhi for g ke

Delhi District Court.

on the officia

(PAWA MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELH!
04.08.2020
At 2:29 PM.
Sh. Ajit Kumar Singh, Id. AR of the managemept has appeared and requests

At this stage,
is presence is marked.

for marking his presence, So, h
Put up for hearing final arguements on 07.1 1.2020.

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
04.08.2020



LID No. 7 84116

ANgrury,
Mmvsg
Jynsuns Plastic Mould
ulders

04.08.202
Present:.
N yideo
Conference EI,'T1E ) the parmies. ; | arguments through
: @ Matter is fixed for today for hearind fin 4 through
whatsap . : ve been se™e t
P, but, Notices i ne parties ha argue on
matter and on f’*RS of both the |::a|rtita'sshlassue':i ot ARdstﬁf,;ughpwdea con erencet:; pfmes. they
have told that telephonic contact made by ic: afpf?anrfthe court Wi matter throug”
video c°”fer9n?ev§: of some network pfiblemstie‘-" are not ablé to_argue ;213" {o the parties to
argue on the maties " " ' IMterest of justice, last and final opportunity i 9
arguments 0N 0‘?’.1:‘. 2020. o the
nd the copy of this <
g loading ©on

Matter stands adjourned for hearing fin<

concerned offici : Ahalmad of this court is directef :
: fficial of District Court J/ new Delhi for up

official website of Delhi District Coﬁ:wse Aveinol Caut o

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURTAX
ROUSE AVENUE COURTS, NEW DELHI
04.08.2020

n ‘i;as appeared and requests

At 2:29 PM. |
At this stage, Sh. Ajit Kumar Singh, Id. AR of the managene

for marking his presence, so, his presence is marked. i
Put up for hearing final arguements on 07.1 1.2020. =’ %ﬁ)

(PAWAN mﬁo‘;
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
04.08.2020



LIR No. 7244/1¢
anoj Chandelkg

Of Planning ang h;;ﬁégg?ng‘;fmational Instt.
04.08.2020
Present:

None for the parties.

The matter was earlier fixed for 04.04.2020 for filing of
rejoinder and also for framing of issues.

In view of spreading of pandemic covid 19, the matter
was fixed for today i.e. in the enblocked date. Today, no one has
appeared through video conference.

Ahimad has told to the court that no rejoinder has been

filed.
So, the matter is ordered to be listed on 05.09.2020 for

the filing of rejoinder and for framing of issues.
Ahimad is directed to send the copy of this ohder to the
concerned official of District Court, RADC for uploaﬁing on the official
website of the District Court.

Rousé Avenue Courts/New Delhi
04.08.2020



None for the parties.

The matter was earlier fixed for 04.05.2020 for filing of

rejoinder and also for framing of issues.

In view of spreading of pandemic covid 19, the matter
was fixed for today i.e. in the enblocked date. Today, no one has
appeared through video conference.

Ahlmad has told to the court that no rejoinder has been
filed.

So, the matter is ordered to be listed on 07.09.2020 for
the filing of rejoinder and for framing of issues.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court RADC for uploadin
website of the District Court. |

on the official

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
- Rouse Avenue Courts/New Delhi
04.08.2020



:’:‘:Ekl\lmi.1 1410/19
es
Kumar vs. Mis Sikand Standley Enterprises PVt L

04.08.2020

Present: None for the parties.
The matter was earlier fixed for 04.05.2020 for framing Of

issues.
In view of spreading of pandemic covid 19, the matter
e in the enblocked date. Today, no oné has

was fixed for today i

appeared through video conference.
So, the matter is ordered to be listed on 09.09.2020 for

framing of issues.
Ahimad is directed to send the copy of

concerned official of District Court. RADC for upload]

website of the District Court. ;
‘h —)

(PAWANKUMAR MATTO
PresidingOfficer Labour Court-1X
Rouse Avenue Courts/New Delhi

04.08.2020



Present: None for the Parties.

The matter was earlier fixed for 04.04.2020 for filing of

rejoinder and also for framing of issues.

In view of spreading of pandemic covid 19, the matter

was fixed for today ie. in the enblocked date. Today, no one has

appeared through video conference.
Ahlmad has told to the court that no rejoinder has been

filed.
So, the matter is ordered to be listed on 05.09.2020 for

the filing of rejoinder and for framing of issues.
Ahimad is directed to send the copy eH\his order to the

concerned official of District Court, RADC for uploacﬁhg on the official
website of the District Court. |/

(PAWAN KUMAR MATTO)
Pres_j;a‘rng Officer Labour Court-1X
Rduse Avenue Courts/New Delhi
04.08.2020



LID No. 625/16
vs M/s Abhay Sons

Ashok Kumar
04.08.2020
Present:- None for the parties.
today in the enblocked date for hearing final arguments, but
nference, despite of

gh video CO

The matter is fixed for
of spreading of

o one has appeared on behal
rough whatsapp

f of any of the parties throu

to the ARs of both the parties, N view

today, n

service of the notice th
the pandemic covID-19.
Since, this is an old matter, however, in the interest of justice, jast and final
opportunity is granted to the parties to argue in the matter.
Matter stands adjourned for hearing final arguments 01}_21 .09.2020.

Ahalmad of this court is directed 10 send the copy of is grder to the concerned official
of District Court, Rous® Avenue Court Complex, New Delhi far yploading on the official website
of Delhi District Court. /f‘

(PAVAN KUMAR MATTO)
PRESIDING 0FF|CER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI

04.08.2020




LIR No. 3508/18
Chiranji Lal vs M/s Jindal Financial investment Services

04.08.2020
Present:- None for the parties.

The matter is fixed for today for hearing final arguments, but, in view of spreading of
the pandemic COVID-19, no one has appeared on pehalf of the parties through video
conference.

the court that contact number of Id.

Ahlmad of this court has told to
could not be

ilable on the record, sO, the court notices
to advance arguments through video conference.

AR for the management was not ava
stands adjourned for hearing final arguments on

issued to the Id. ARs for both the parties
Accordingly, the matter

04.11.2020.
Ahalmad of this court is directed to send the copy of t

of District Court, Rouse Avenue Court Complex, New Delhi for |
of Delhi District Court.

der to the concerned official

AN KUMAR MATTO)
OFFICER:LABOUR COURT-IX

NUE COURTS, NEW DELHI

ROUSE AVE
7 04.08.2020



LIR No. 1733/16
Anil Kumar vs Eastern Embroidery Collections

04.08.2020

Present:- Nane for the workman.
None for the management (Management already exparte)

The matter is fixed for today, in the enblocked date for exparte
evidence of the workman,but, nc one has appeared on behalf of any of the parties through
video conference, in view of spreading of the pandemic COVID-19.

The matter is ordered to be listed for 24.11.2020 for exparte evidence of the workman.

r to the concerned official
of District Court, Rouse Avenue Court Complex, New Delhi for/uplgading on the official website
of Delhi District Court.

KUMAR MATTO)

OFFICER:LABOUR COURT-X

ENUE COURTS, NEW DELHI
04.08.2020



LCA No. 2293/19
Sita Ram Sah vs. M/s Manoj Cables Ltd.

04.08.2020

Present. None for the workman.
None for the management no.1, 2 and 3.
Management no.4 is already ex-parte.

The matter is fixed in the enblocked date i.e. today for

filing of written statement by the management no.1 and 3 and also
for service of management no.2.

The workman was directed to file particulars of the case,
wherein, management no.2 is stated to be lodged in Bhondsi Jail.
But, the workman has failed to file particulars of the said case, so, no
notice is issued to the management no.2.

Today, no one has appeared on behalf of any of the
parties, in view of spreading of pandemic covid 19.

Matter stands adjourned for filing of written statement by
the management no.1 and 3 and also for service of the management
no.2.

Notice to the management No.2 be issued on filing of
particulars of management No.2 by the workman for the next date of
hearing.

To come up on 12.11.2020.

Ahlmad is directed to send the o?py of this order to the

concerned official of District Court, RADC for pleading on the official
website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X

Roese e Aate Cours
Neoro el

4/g) 20 -




LIR No. 7481/18
Madhuri Gupta vs M/s Lubana Overseas

04.08.2020
Present:- None for the parties.

The matter is fixed for today for hearing final arguments, but, in view of spreading of
the pandemic COVID-18, no one has appeared on behalf of the parties through video

conference.
e ovKmoman Ahimad of this court has told to the court that contact number of id.
AR for the werfman was not available on the record and he had also tried to contact with the

phone number of the AR of the management, but, it is also not operative, so, the court notices
could not be issued to the Id. ARs for both the parties to advance arguments through video

conference.
aring final arguments on

Accordingly, the matter stands adjourned f
04.11.2020.

Ahalmad of this court is directed to send the copy of this_' ordef to the concerned official
of District Court, Rouse Avenue Court Complex, New Delhi for uplogding on the official website

of Delhi District Court. F

(PAWAN K MATTO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
04.08.2020



LID No. 357/16
Ravi Kumar Chauhan vs Ms Santec Automation India Pvt Ltd.

04.08.2020

Present:- Nane for the parties.

The matter is fixed for today in the enblocked date for avidence of the workman but,

no one has appeared on behalf of any of the parties through video conference, in view of
spreading of the pandemic COovID-19.

So, the matter is ordered to be listed for evidence of the workman on
11.01.2021.

Ahalmad of this court is directed to send the copy of
of District Court, Rouse Avenue Court Complex, New Delhi fo
of Delhi District Court.

der 1o the concerned official
4ding on the official wabsite

(PAWANKUMARMAT]0)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
04.08.2020



LID No. 37516
Sh. Munna Singh vs Santec Exim P. Ltd.

04.08.2020

Present:- None for the parties.

e enblocked date for evidence of the workman,but,

The matter is fixed for today in th
the parties through video conference, in view of

no one has appeared on behalf of any of
spreading of the pandemic COVID-18.

order to the concerned official

11.01.2021.
ed to send the copy of thjs
og the official website

Ahalmad of this court is direct
of District Court, Rouse Avenue Court Complex, New Dethi for

of Delhi District Gourt.

(PAWAK KUMAR MATT
PRESIDING OFFICER:LABOUR COURT-IX
ROUSEAVENUE COURTS, NEW DELHI
04.08.2020



LID No. 788/18

Sat Prakash
vs M/s L.
04.08.2020 G. Electronics Inda Pvt Ltd.

Present:-
None for workman.
None for management no.1.

None for mana
gement no.2 (alre
None for management no.s,{ ady exparte)

Th :

managements,but e matter is fixed for today in the enblocked date for evidence of the

cordoran e no one has appeared on behalf of any of the parties through video
ce, in view of spreading of the pandemic COVID-19.

—— So, the matter is ordered to be listed for the evidence of the managements on
* 2021. Managements are directed to file affidavits of the witnesses in the court one week
prlor to the next date of hearing and supply advance copies thereof to the workman or his AR In
similar manner. i

Ahalmad of this court i directed to send the Copy of this orl r 1o/ the concerned official
of District Court, Rouse Avenue Court Complex, New Delhi for upigading_on the official website
of Delhi District Court.

AWAN KU )y /
PRESIDING OFFICER:LABOUR COURTHX
ROUSE AVENUE COURTS, NEW DELHI
04.08.2020
At 1;30 PM
At this stage Sh. Saumitra Singhal, AR for the management no.3 has/appeared. He has been
apprised of the order and next date of heanng.
Put up for evidence of the managements on 07.01.2021.

g

(PAWAN KU ATTO)/
PRESIDING OFFICER:LABOUR COURTAX
ROUSE AVENUE COURTS, NEW DELH!
04.08.2020



: B
¢

LCA No. 2292/19
Chander Dev vs. M/s Manoj Cables Ltd.

04.08.2020

Present. None for the workman.
None for the management no.1, 2 and 3.
Management no.4 is already ex-parte.

The matter is fixed in the enblocked date i.e. today for
filing of written statement by the management no.1 and 3 and also
for service of management no.2.

The workman was directed to file particulars of the case,
wherein, management no.2 is stated to be lodged in Bhondsi Jail.
But, the workman has failed to file particulars of the said case, so, N0
notice is issued to the management no.2.

Today, no one has appeared on behalf of any of the
parties, in view of spreading of pandemic covid 19.

Matter stands adjourned for filing of written statement by
the management no.1 and 3 and also for service of the management
no.2.

Notice to the management No.2 be issued on filing of
particulars of management No.2 by the workman for the next date of
hearing.

To come up on 12.11.2020.

Ahlmad is directed to send the copy ?f this order to the
ding on the official

concerned official of District Court, RADC for
website of the District Court.
(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X
LotLse e At _tﬂ—wf =3
N end (oeb

‘f/fy}*



LIR No. 2695/19
Doodhnath vs. M/s MG Pvt. Ltd. (Action Shoe Group)

04.08.2020

Present. None for the workman.

The matter is fixed for filing of statement of claim.

Today, on calling of the case, no oné has appeared on
behalf of workman through video conference, in view of spreading of
pandemic covid 19.

The matter is ordered to be listed for filing of statement of
claim on 05.09.2020 f=tsemanmrpmgase.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploqﬁing on the official
website of the District Court. o

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
04.08.2020



LIR No. 578M7
Rajeev Paswan vs Vima Industrial Plastics

04.08.2020
Present:- None for the parties.

The matter is fixed for today for evidence of the workman,but, no one has appeared
on behalf of any of the parties through video conference, in view of spreading of the pandemic
COVID-19.

So, the matter is ordered to be listed for the evidence of the workman on
08.01.2024.

to the concerned official
ading, on the official website

Ahalmad of this court is directed to send the copy of this o
of District Court, Rouse Avenue Court Complex, New Delhi fof up
of Delhi District Court.

ATAIO

PRESIDING OFFICER:LABOUR COURTHX

ROUSE AVENUE COURTS, NEW DELHI
04.08.2020



LIR No. 77119
Jagroop vs M/s Scientific Security Management Services

04.08.2020
Prasent:- None for the parties.

The matter is fixed for today in the enblocked date for filing reply and consideration on
the application filed by the workman, but today, no one has appeared on behalf of any of the
parties through video conference, in view of spreading of the pandemic COVID-19.

!
So, the matter is ordered to be listed for the 51me purpose on 09.11.2020.

Ahalmad of this court is directed to send the copy of this order to the concerned official

of Delhi District Court.

)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
’ 04.08.2020




LIR No. 2955/17

Basant Lal vs Jagannath Institute of Management Scienves Jims

04.08.2020
Present:- None for the parties.

The matter is fixed for today in the enblocked date for cross examination of the
workman, but, no one has appeared on behalf of any of the parties through video conference ,

in view of spreading of the pandemic COVID-19.

So, the matter is ordered to be listed on 13.01.2021 for cross axamination of

the workman.
4 the concerned official

send the copy of this©
official website

Ahalmad of this court is directed to
lex, New Delhi for uploading- on the

of District Court, Rouse Avenue Court Comp

of Delhi District Court.

(PAW
PRESIDING OFFICER:LABOUK

ROUSE AVENUE COURTS, N
04.08.2020



LIR No. 6264/16
Satyapal vs Super Lax Cable Company

04.08.2020
Prasent:- Nonae for the workman
None for the management.

today in the enblocked date for evidence of the workman,but,

The matter is fixed for
es through video conference, in view of

no one has appeared on behalf of any of the parti
spreading of the pandemic coviD-19.

So, the matter is ordered to be listed for evidence of the workman on

07.04.2021.
e copy of this prdeyto the concemed official

Ahaimad of this court is directed to send th
ing onghe official website

of District Court, Rous® Avanue Court Complex, New Delhi for u
of Delhi District Court. )

(PAWANRKUNIAR MATTO)
PRESIDING OFFICER:LABOUR COURTH4X
ROUSE AVENUE COURTS, NEW DELHI

04.08.2020






